
ACT No. XVII. O F  1852. 

Passed by the Governor General of India in Council ,on 
the 12th March 1852. 

An Act  t o  d i d i s h  the expense and delay of proceedings in Her, 
Majesty's Courts within the Territories o f  the East lndia 

Company. 

I .  IT shall be lawful for persons interested or claiming to be interested 
' . 

Persons interested in in ' any question cognizable in Her Majeety's Courts 
questions coghable in Her 
Majesty's courts may state within the Territories of the- East India Company, 'on 
special w e s  for the opinion 
of S U C ~  coups. the Equity, Plea, Ecclesiastical or Admiralty sides 

themof respectively, and including among such persons all lunatics, mar- 
ried women, and infants in the manner and under the restrictions herein- 
after cohtained, to concur in stating such question in the form of a special 
case for the opinion of the said Courts, and it shall also be lawful for, all 
Executors, Administrators, Representatives, and Trustees to concyr in 

such case 

a 
11. The Committee of the estate of any lunatic interested or claim- 

? * 

How lunatic may con- 
ing to be interested in any such question as aforesaid 

I 1 cur. may, after having been authorized in that behalf by the 
b + Court er any Judge thereof in which such special case is filed, concur in such: 

case in his own name, and in the name and,on the behalf of the lunatic. 
a 111. A 

d 

- -- .. 
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1x1. A husband interested or claiming to be interested in right of his 
wife in any such question as aforesaid may concur in such 

How married women 
may concur. case in his own name and in the name of his wife 

where the wife has no claim to any interest distinct fr* her husband, 

and a married woman having or claiming any intcrest in any such ques- 
tion as aforesaid distinct from her husband may in her own right concur 
in such case, provided that her husband also concurs therein ; but nothing 
herein contained shall be construed so as to require the husband of a 
Mahornedan or1 Plilvdos female Co=concur in such case. 

IV. The guardian .of any infant interested or claiming to be inter- 
ested in any such question as aforesaid may concur in 

~ Q W  infant may con- 
=cur. ' such case in the name and on the behalf of the infant, 

unless such guardian has an interest in such question adverse to the 
interest of the infant therein. 

. . !. 
t .  , . . .  V. : . .  . .  It &all . . . . .  , , be lawful : for . the. . ,  : i  ;said Courts, by order $0 , be, . .  made . . . . . .  in the .- 

a .  

I 
, . B ~ Y  .specid gw$,an. ta. matter . : . . . .  of any. lunatic. not found such by inquisition, or 

! 8 
< :; Z . '  

! ae' c$fiointkd ' for,a lunatic 
. , .  ! 

iq the rnatter..of any, infqnt, upon the application of any ryt,foundp~cbby~%$i-,: . ;  , .  . .< . <., L .  . .  ~. .. , L . , . : i  .. . . , .  . , .  . . 

i 
i 

boli an'd fbt '&'fa% , 

. . .  # !  . .  * .  , . :  person on the ; .! behalf . .. of .! such ! . lunatic, , . .  . . .  or 'upon the . . .  qppli- 
I ,.. ; . .: ..: . ?  . . ,  : :  . : .  ' ( >  ' .  , . : .  

! cation -. , .: of such infant, . _ .  by motion or petition, to . appoint . : ! . .  any . . person . . shown , _ ,  . . .. ' 
. . . . .  . 

by affidavit to be a fit and to have po internst adverse to. the 
. . . . .  . . . . . . . .  

&ereit of the lunatic or inf&t, t o  be. the special. gnadTiGm of &I 
. , . i l l  . ,  . b .  

, . .  . . . . . .  '.Q . . '  
. . 

lunailc or infant for the purpose of concurring in . . .  such case i n  the name 
. . . . . . . .  

*arid on bchalf of the lunatic or infant, and any such person so appointed 

&aY lawfully so col~cur. Provided alway~, that it slydl be l iwfd for the 
said Courts to require notice of such application to be given to such 
person, if any, as the Col~rt, shall think fit. 

.. ' , * 

VI.  In any case. in which. any, such order as aforesaid shall have 
* .  

Order to appoint special been made b y  : the said Courts, in the matter of any 
guardian of an infant may 
b.e itikhaiged by .cour& if infant without notice to the guardi& of tire infant, Itshall 
made without n~tice. 

, '  . ,  , be , iltwffil for the :said Couds,. if they shall respeetidely 
- .  . . think 

.. .- . - . . .  -. -. ... 
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ghink fit so to do, to discharge such order upon the application of such 

guardian, by motion or petition ; and the said Courts, if they shall res- 
pectively think fit, rnay thereupon appoint some other fit person to be the 
special guardian of such infant for the purpose of such special case, and 
may also give such directions as may be necessary for substithting in such 

special case either the name of the guardian so applying, or opthe special 

guardian so appointed, in lieu of the name of the special guardian so d i e  

placed. Provided always, that the discharge of any Order appointing a 
special guardian shall not invalidate any thing which shall in 'the meen- 
time have been done By such special. guardian, unless the Court shall, 

mpn notice to all parties, specially so diaeet. 

VII. Every such special case shall be entitled as a cause between 

HOW special cases to be some or one of the parties interested or claiming to be 
entitled. interested as plaintiffs or plaintiff, and the others or 

other of them as defendants or defendant ; and in the title to such cases, 

hnettics and infants shall be described as such, and their Committees, 

guardiahs, or special guardians named; and where in any such case a 

married woman is nhied  as a plajntitr, and her husband as a defendant 

therefa, a next friend of such married woman shall be named in the titIe 

to such case ; but nothing herein contained shall be constiwd so as  to 

require a next friend of any Hindm or Mahomedan married woman to 

be iiismed in such title. 

VZII. Every such special case shall concisely state such facts and 

documents as may be necessary to enable the Court to 
Form of special case. 

decide the question raised thereby ; and upon the hear- 

ing of such case, the Court and the parties shall be at liberty to refer to the 
whole contents of such documents; and the Court shall be at  libertyto haw 
&om the fads and documents stated in any such special case any inference 

which the Court might have drawn therefrom if proved in a cause. 
IX. Every 
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/' 

: .  IX, Every such special case to which an infant or lunatic is a . . 

Special case to state party by his guardian or special guardian, shall also 
,how guardian constituted, 
and tile concurrence of &ate how such guardian or special guardian was con- 
married women. stituted ; and where any married woman having or 
claiming any interest distinct from her husband is a party to such case, 
it shall be stated therein that she concurs in such case in her own 

right. 

X. E v e 9  such special case shall be signed by Counsel .for all parties, 

Special case to be and shall be filed in the same manner as bills, plaints, 
si~n"byCOunselandfi'ed~ and appearances to be en- or allegations are filed, and the defendants may appear 'i 

tered for defendants. thereto in the same manner as defendants appear to bills, 

plaints, or qllegations, and no defendants shall be required to take an 
office copy bf a special case, but an office copy thereof shall be taken by 
the plaintiff. 

. . I . \ ( .  . 
. .. . .  . . . . 

XI. ' Afteraspecial case shall have been filed, and t h e  defendants. 

Parties t~ be bound by shall have appeared thereto, all the' parties to such 
sbkme"afl"defendM'" special case shall be subject to the jurisdiction of the 
have appeared to special 
case. Court in the same manner as if the plaintiff in the spe. 
cial case had filed a bill, plaint, or allegation against the parties named- 
as defendants thereto, and such defendant-s had appeared to such bill, I 
plaint, or allegation, and upon the special case being filed and appear- 
ances entered thereto as aforesaid, all parties to such special case, shall, 

for the purposes of such special case, be bound by the statements 

therein. 

XII. So soon as all the defendants shall have appeared to the spe- 

'How cases to be set 
cia1 case, the same may be set down for hearing, and 

down for hearing. subpoenas to hear judgmentor notices of hearing, issued 
and served rtccordiilg to the practice of the said Courts. 

XI I I .  It 
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- XIII. It shall be lawful for the said Court upon the hearing of 

any such special case as aforesaid, to determine the 
Upon hearing Court 

to determine question and questions raised therein or any of them, and, by decree 
make declaration. 

or judgment, to declare its opinion thereon, and so far 

as the case sliall admit of the same, upon the right involved therein, 
without proceeding to administer any relief consequent upon such decla- 
ration, and every such declaration of the said Court contained in any 
such decree or judgment shall have the same force and effect as such de- 
claration would have had, and shall be binding to the same extent as 
such declaration would have been if contained in a decree or judgment 
made in a suit between the same parties instituted by bill, plaint, or alle- 
gation ; provided always, that if upon the hearing of such special case as 
aforesaid, the Court shall be of opinion that the statements contained 

therein so far as the same affect the interest.of any married woman, in- 
fant, or lunatic are not true, or that the questions raised 

Proviso that Court may 
refuse to decide. . thereby or any of them cannot properly be decided 
upon such case, the same may be at such hearing, with the consent of all 
parties thereto, and of the Court, amended, so as properly to raise such 
questions, or the said Court may refuse to decide the same. 

XIV. Every executor, administsator, representative, trustee, or 
other person making any payment or doing any act in 

Protection to be afford- 
ed to Trustees by declara- conformity with the declaration contained in any de- 
tion. 

Cree or judgment made or pronounced upon a special 
case, shall in all respects be as fully and effectually protected and indem- 

nified by such declaration, as if such payment had been made or act 
done under or in pursuance of the express order of the said Court 
made in a suit, action, or proceeding between the same parties 
instituted by bill, plaint, or allegation, save only as to any rights 
or daims of any person in respect of matters not determined by 
such declaration. 

b X Where 
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XV. Where any pkrsoli shall be desirous to Have a special case re- 

heard, or to appeal from the decision thereon, it shall 
The Court nlay sus- 

pend the acting upon de- be lawful for the said Courts respectively;, upon appli- 
claration. 

cation for that purpose, either at the time of the decree 
or judgment upon such special case being made, or at any time afterwards, 
and upon such conditions, if any, qs the Court shall think fi6, to order 
that the declaration contained in such decree shall not be acted up-on for 

such time as tli'e said Courts respectively shall think just. 

XVI. The fiEng of a special case, and the eiltering of appearances 

Special case to be a 1;s 
thereto by the persons named as defendants therein, 

p d m s ,  and may be filed. shall be taken to be a Zis pendens., . 

. -  . 

XVII. Any documents referred. to in a special case, and. any copies 
Mode of identifging do- thereof or extracts therefrom, identified by the signa- 

cuments, and Court may 
order production. ture of the solicitors for dl paities, may be produced 

and read at the hearing of such case, without further proof; ,and it .shall 
be lawful for the said Courts respectively, at any time afker the filing .of 
the special case, and the entering of ilppearances theret0.b~ the persons 
named as defendants therein, to order any document, which may be ad- 
mitted thereby to be in the possessidn of any -party: to such cake, +to be 
deposited and produced in sueh manner and for such.purposes as the said 
Courts respectively shall think fit. 

XVIII. I t  shall be lawful for the said Courts. upon'the application 
C o u r ~  on application of of the executors, administsators or representativks 

Executors or Administra- 
tors, may by order of in estate of anydeceased person, by order to be made 
course &ect it to be re- 
fened to a Masts take upon motion or petition of course, andto be in the form 
an account of debti and 
liabilities. or to the effect set forth in the Schedule herkto, with 
such vasiations, as circumstances m@y require, to refer it to tlie Masfer of 
the said Courts respectively to take an account of the debts and liabilities 

affecting 
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affecting the estate of such deceased person, and to report thereon; pro- 
vided always, that no such order shall be made until the expiration of one 
year nezt after the death of such deoeased person, or pending any pro- 
ceedings to administer the estate of auch person, and in ease a t  any time 
after the making of such order, any decree or order for administeFing the 

1 4  &? 

estate of such deceased person shall be madej it s11aH be la& for the igpT 

I f 
said Courts respectively, by such decree or order, tr, stay +or suspend the 
proceedings , . under such order of course on such terms and conditions, if 

said Courts respectively shall seem just. 
I . : ,  

0 .  
; a c . 1  !. ;.,: . . .  

- ~ XIX. It shall be i iawful : .  , for any p e m  -who ma~r_,have cpme,iq 
- ,  : ~, be.f6*e the . . 

Master's Report may 
aster under any such ~rde r ,  and claimed to 

beyobjected to by rnoqon be a &&ito* upbfi the -of the deeaged person, 
to the Court, of which 
iiotice .hall 'be given to haye any demand upoh e&,ate by peason o f a q  

-., .. 
. . .  

~iabaity, and whose -debt b+ claim may n#-hrti.e been wholly ailowed 6y 
as',t&r, -applf Court m&aJkin:g by gkOtim, o ,  

. . - . . . . .- . 

t+hihh 'notice sIial1:'be given within fourteen days after t h e  filing of the 
. ' I ,  . & .  

. .  x r - & ( ? . . .  

MasterJiriip6*t, to have such 6 l im allowed bysuch Court, either wholly 
? > .  .~ .. ..- . - .. 

; and it'shall be lawful for the said executrns, ailininistrators - '  

tativks in.'estate, and for iinp creditor of the deceased-person 
- -  . .  + : 

rkhoriikd by special 'leave of the said Court so to do, t o  
said ~ou r t ' b$  rhotion, of which notice shall be  given withi; 

. . -  . ,- 

the 'time aforesaib, to 'ht$vk'any debt or claim allowed by the said Master 
;; - .. 

diiafio&ek*'by the sa id~our t ,  either +holly or partidly, and, ,at the expi- 
. ! . -  , .  

&tion oi' fourteen days ifier the filing of t h e  said report, the . . s-arne ihall, 

o any debt or claim as  to whichany such notice asafore- 
. , 

been -gi'veh, .be absolute, as if the same had been con- 
of the said court. 

< "! . . 

X X .  Upon the hearing of any such motion a s  aforesaid, the :.said 

Courts .respectively may either dismiss such motion, or 
may order -the debt or claim to wliich such .motjlQn . . 

. . 

relates 

_ 
-- . . . . . . . 
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I, 
relates to be allowed or disallowed, as the case may be,'and either dvholly 
or partially, or may direct further inquiry or further proceedings, by 

4 
way of action or otherwise;.touching such debt or claim, and after such 
inquiry or proceedings may, upon further motion, deal with such debt or 

1 
claim as to the said Courts respectively shall seem just : provided always, I 

that no new evidence shall be received by the said Courts upon the 
hearing of any such motion without special leave of the said Courts. 

XXI. I n  case a n y  debt or any certain liability shall have been 
u debts or c e r t  a allowed as aforesaid, and shall not within fourteen days 

ties allowed, and not paid or @ 

provided for, order may be after the report has become absolute as to such debt or 
made for payment or ac- 
counts. . liability, or after the same shall have been allowed by 
the said Court, be paid or  provided for b y  appropriation to the satis- 
faction of the. person who has established such liability,. it shall be 
lawful for the said Courts respectively by order to be made in case of 
w y  debt remaining due, upon the application by- motion or  petition of 
the person to whom the debt remains due, and on notice to the executors, 
administrators, or representatives in estate, and in case of any certain 
liability-remaining unprovided for by appropriation upon the. application 
by motion or petition of the person by whom such liability has been 
established, or of the executors, administrators, or representatives in 
estate, and on notice by the party applying to the other of them, to order 
payment of the debts which may have been allowed and remain unpaid, 
and to, provide for the certain liabilities which may have been allowed 

I 

afnd remain unprovided for, in like manner as the same could o r ,  might 

have been paid or provided for in a suit for that.  purpose instituted by 
bill, or to refer it f o the Master to take an account of the debts and certain 

liabilities allowed as aforesaid which remain unpaid or unprovided for, and 
also the usual accounts of the estate of the deceased person, with all 
usual and proper directions; and every such order shall have the same 
force and effect. and shall be prosecuted and carried on in like manGer as 
a decree in -a  creditor's suit instituted by bill. 
< - .  - XXII.  Not.hing 
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XXII .  Nothing in Sections XVIII.  and XXI.  of this Act contain- 
ed shall be construed so as to prevent any of Her  Majes- 

Accounts to be taken 
according to usual practice ty's Courts from taking such accounts as aforesaid in 
of the Courts. 

any manner in which, according to the usual practice 

of such Courts, the same might have been taken if directed by decretal 
order made in a suit. 

XXII I .  I n  case any contingent liability shall be allowed by the 
said report or by the said Courts respectively, it shall 

Court, on application of 
executors or administra- be lawful for the said Courts, by ordes, to be made upon 
tors, &c., may direct ap- 
propriation of money to the application of the executors, administrators, or 
answer contingent liability. 

representatives in estate, by motion or petition, on 
notice to the person who may have established such contingent liability, 
to order such sum of money, part, or proceeds of part, of the estate of the 
deceased person, as to the said Courts respectively shall seem just, to be 
set apart and appropriated for answering such contingent liability, and 
to give such directions as the said Courts shall think fit touching the pay- 
ment of such sum of money into Courts, and the investment thereof, and 
the payment, application, or accumulation of the interest or dividends 
thereof in the mean time and until the same shall be required to answer 
such liability, and when such liability shall be ascertained or determined, 
to give such directions as to the payment of such sum out of Court as the 

said Courts respectively shall deem right : Provided always, that no order 
to be made as aforesaid shall in any manner bind the assets so appropriated 
as against the persons entitled to the estate of the deceased subject to the 
contingent liability ; and any person interested in such a<ppropriated assets 
may apply to the Court touching the same, as he may be advised. 

XXIV. After the filing of such report as aforesaid, it shall be law- 
court may restrain pro- fu1 for the said Courts respectively up011 the application 

ceedinp against executors, 
administrators, &c. of the executors, administrators, or representatives in 
estate of the deceased, by order, to be made on motion, to restrain by in- 

G junction 



/ 

ACT No. XVII'. O F  1.862. 

junction any proceedings at lam- against them by any person having or 
claiming to have any demand upon the estate of the deceased by reason 
of any debt or liability other than the persons who. may l k ~ :  established 

.%.. .,: - - 
contingent liabilities under the said order for which no appropriation may 
have been made. 

XXV. Jn case no debt or liability, or no debt or liability other than 
Protection to be afford- a contingent liability, shall have been allowed as afore- 

ed to executors, administra- 
tors, &c. said, or in case any debt or liability other than as afore- 

said shall have been allowed as aforesaid, then after the same shall have 
been paid or provided for by appropriation as aforesaid, all payments 
made by the executors, administrators, or representatives in estate, er 
any of them, on account of the estate of the deceased person, and all 
dispositions of such assets made by them or any of them on account of 
such estate, shall, as against all persons having or claiming to have any 
demand upon such estate by reason of any debt or liability, other than 
persons who may have established under the said order any contin- 

gent liability for which no such appropriation as aforesaid may have 
been made, be as good and effectual as if the same had been made under a 

decree of the said Courts respectively : Provided always, that nothing 

herein contained shall in any manner affect or prejudice the rights of any 
creditor OF other person having any demand or claim upon the estate of the 

deceased against any assets so paid or disposed of, or against the persons 
to whom such payment or disposition may have been made, or against 
any assets appropriated under the provisions of this Act, and the appro-* 

priation of which, if made under a decree of the said Court, in a suit to 

which he was not a party, would not have been binding upon him. 
I 

XXVI. All exceptions for scandal, impertinence, and insufficiency, 

Exceptions tor scandal, which according to the existing practice of the said 
impertinence and insuffi- 
ciency to be heard by the Courts are referred to the Masters of the said Courts, 
Court. , shall not any longer be so referred, but shall be heard and 

determined in the first instance by the said Courts, or any Judge thereof. 
XXV 11. Notwithstanding 
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XXVII. Notwithstanding any rule or practice of thesaidcourts to 

Power for court, not- the contrary, it shall be lawfa1 for the said Courts res- 
withstanding any rule, &c., 
to the contrary, to pectively, at  the* hearing of any cause or of any further 
proof by affidavit. directions therein,. to receive proof by affidavit, or other- 
wise of all proper parties being before the Court, and of a11 such matterb 
as are necessary to be proved for enabling the said Courts respectively to 

order payment of any moneys belonging to any married woman, and of all 
such other matters, not directly in issue in the cause, as in the opinioil of 
the said Courts respectively may safely and properly be so proved. 

XXVIII .  It shall be lawful for the said Courts respectively, from 

Her Majesty's Courts time to time, to make, rescind, and alter General Rules 
to make General Rules 
and Orders from time to and Orders for better enabling the opinion of the said 
time. Courts respectively to be ~btained on special cases, and 
for effectuating the purposes of this Act as to the debts a;nd liabilities of 
deceased persons, and for making any provisions which may -be or be 
deemed necessary or proper as to amendment, revivor and supplemental 
matter or. relief, and as to costs of any proceedings under or in pursuance 
of this Act, and for regulating the times and form and mode of procedure 
and practice of thesaid Courts in respect of the matters to which this 
Act relates, and every of them, and so far as may be found expedient for 
altering the course of proceeding hereinbefore prescribed in respect to 
such matters or any of them, and generally for assimilating the practice 
of the said Courts respectively to that of the High Court of Chancery in 
England. 

XXIX.  All such General Rules and Orders shall be laid before the 

Rules and Orders to be Governor General of India in Council within one month 
laid before the Governor 
General in Council, and to after the making and issuing of the same, and every such 
be binding from the time 
appointeh or from the Rule or Order shall, from and after the time in that be- 
making, unless objected to. half to be appointed by the said Courts respectively, and 

if 
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if no time shall be so appointed, then from and after the making thereof, 
be binding and obligatory on the said Courts respectively, and be of like 
force and effect as if the provisions therein contained had been expressly 
enacted by the Governor General of India in Council. Provided always, 

I that if the said Governor General of India in Council shall, by any resb- 
1 
I lution passed at any time within six months after such Rules, Orders, and 

Regulations shall have been laid before him, resolve that the whole or any 
part of such Rules or Orders ought not to continue in force, in such case 
the whole or such part thereof as shall be so included in such resolution 
shall, from and after the time that such resolution is notified to the said 
Court, cease to be binding qqd obligatory on the said Court ; provided that 
every such Rule or Ordq s~ made or expressed to be made in pursuance 
of this Act which shall not be laid before the Governor General of India in 

\ ,  

Council within the time by this Act limited for that purpose shall, from 
.and;after" the:;expigation :of such; time, ..be absolqtely .~ void and of no effect. 
Provided always, that nothing in -this clause contained shall be construed 

so that the-said-Rules or .~rde~s, . ihould . . notbe tmsmitted.as heretofore to 
. " 

Her Majesty in P1Svy Codicil for wr&atian, . .  I S  

. . 
I , _  

. . .  
: . f L, .- . : - . .  , . .  : *  . . . . 

\ 

XXX. In the mean time and until any suoh,-General Rules or 

Until Rules or Orders orders shall be made; and in so far as the same, when. 
are made, and if not ap- 
plicable when made, prac- made, shall not be applicable, the proceedings under 

be awOrding """ this Act shall be governed and regulated by the pro- Act and practice of the 
courts. visions herein contained, so far as the same extend, 
and in so far as the same do not extend shall, R,R well with reapcct to the 
persons who ought to be made partibs to special cases as in every other 

I respect, be governed and regulated by the Rules, Orders and Practice of 
the said Courts respectively, in suits instituted by bill, so far as the same 
can be applied thereto ; and subject to such General Rules and Orders as 
aforesaid, the costs of all proceedings under this Act, shall be in the dis- 

cretion of the said Courts respectively. 
X X X I .  All 
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XXXI. All decrees and orders made under the provisions of this 

Decrees and Orders to Act, shall be subject to rehearing, appeal, and review$ 
be subject appea'j and may be discharged and varied in the same and the 
like manner as decrees and orders of the said Courts made in suits insti- - -  

tuted by bill. 

XXXII. The following words and expressions in this Act shall 

a Interpretation of have the several meanings hereby assigned to them, 
Terms. unless there be something either in the subject or in the 
context repugnant to such construction : 

@ 

Words importing the singular number only shall include the plural 
-number, and words importing the plural number ouly shall include the 

Words importing the ma~culine gender only shall include females : 

The expression c c  Her Majesty's Courts" or c c  Courts" shaU mean and 
include Her Majesty's Supreme Courta of Judicature at  BengaJ Madraq 
and Bombay, and also the Court of Judicature of Prince of Wales' Ieland, 

The , word . \  c c  , Lunatic" shall include idiots and persons of unsound miid, 
and whethe? f ~ u n d  such by inquisition or not : 

The word 'c Guardian" shall mean father or testainentary guax&afz, 

or guardian appointed by any of Her Majesty's Courta, (not being a special 
guardian appointed under the Provisions of this Act.) 

XXXIII. This Act shall commence and take effect from and after 

C7mmencement of the tenth day of April, One thousand eight hundred 
Act. and fiky-two. 
d SCHEDULE 
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.,) . . . j . .. . I .  .' .< ,.. 
i . . ,,!... . <  . . , $  ' :' 
I 
j Tn thc rnottirof A .  II. la% L E ,  in Ua~~ker  

(or as the case may be), deceased. 
Upon motion this day made into this Court by Nr. of Counsel 

for C. D. of the executor ( o f  administrator) of the abovenamed A. B. (or 

upon the humble petition of C, D. of the executor (or administrator) of the 
. , 

said A. B. this day preferred unto,the Supreme Court of Jiidicature at 

(for the reasons thereineontaiued,) it ib hrdered ; that it be referred to the Master of this 

Court to take an account of the debts and liabilities affecting the fpersonak or the real estate 
, 

,- 

o f  the said A. B. or his movsnbk: and t~mooeable  estate as the case may be), and to compute 

_ A, 
interest on such of the said debts and liabilities as carry interest, after the rate of interost 

the same respectively carry ; and the said Master is to cause an advertisement to be 

. .. 
Gazette and mch other public papers as he shall think fit far . . 

iming in respect of Any auch debts or liabilities, to come,in before the said 

debts and claims, . . and he is to fix a perempt6ry day for that 

the creditors as shall not comk i n  A d  their deb& and 

claims by the time so to be limited, are' to be excIuded the benefit of this order ; aqd it 

P ordereh, that the Mdster do distinguish debts f ~ o m  liabiiities, and liabilities certain . 
' 

ont ; and it is erdered, that the sayd estate of the said A. B, be 

men& nnrl satisfaction of snch debts and liabili~iclv of the said A. B. in 4 , 

ministration ; and f&:,the better taking the said accounts and discovery 
:. &<. 

aforesaid the parties ;.a,& to produce beforc the Master, upuu oath, au 
ers, and nritings in th& w t o d y  or power relati$g tlwreto, and are 

pon interrogatories or q c e  as the said Master shall direct ; and any , 

to be a t  liberty to apply to the Court as there &all be  ooc&<on. 
..I 
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